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New Delhi, dated this 1luth day of uctober, 1954,

HON'BLE MRs BeKe aINGHe

firses Me Sharma,

W4/0 late sShri K.K. Sharma,

fetired Matron Grell,

Northern Railway ventral Hosgpital,

New belhi

Rfo 174=A1, Ralluay Lolony,

Sasant Lane,

New Delhdioe eee Ap;llﬁaﬂﬁs

gy Agvocate: ohri a.4. Sauhneye

Jersus

1e union of [ndia through
General Manajer,
Northern i[ailkay,
Jaroda riousa,
New @lhie

e wivisional oupdtg. wnglneer (usStale),
Ngrthern hallway,
veletle dFFfiCa,
New Uslnie e 18 8P0 M 8L Se

dy Advoc.tes Shrl KeKe Patal.

J b ER (Ural)

Hon'ble M. B.he Slngh-

she 3JeK e sauwhney for ths applicant «nu

Heard the learned counsellohri K., Patel
for the responuents. It is admitted by the értias
that the applicant retired on 3U0.4.1954« She was
entitled to retain the quarter on normal licence
fee for 4 munths ano for ancther 4 monchs on. double tnhe
licence fes. The perigd of normal licence fee
expired on 211441994 [t 18 not Qlupuist tnatb
she has been staylng in the wuarter on the gisa
XXKERXXM~LNGT LsleeGe has not peen released alonguith

ooner retirement penefits, Tha learneoc counsel 7 or

)
7/“) ees2




©

the applicant relied on £ judgements = one is of Hon'ble

Supreme Court in the Casse of Union of India use afidv

Charan decided in'thé special leave rPetition (LN eda1
of 184 dn 23.4.1930. The operative portion of the
judgement is thet The repondent smoulu releagse the
entire amount due to the applicant less the amgunt

mentioned heraginafter.

"that the of ficer -will nandover the possession
of the guarter and the authorities will pay
the retiral benefit wue to him after adjusting
the Tent oue k@ as eI provisions Containsd
in Rule 7 of the P.P.be ACL, . 1877

He has also placed bafore the densh a Copy of Um judgement
delivered by fire 8.N. shounoiyal, rflemper (A,,0y relylng on
the decision of the Hon'ble aupreme :ﬂurtsiﬂ GA Noelnid aof
1ysU delivered on 5th september 1¥584. The operative
portion of this is veontained on page 4 of ©hs order in

para (1) and (11, &8 umer:

i, The applicant shall nand over thé possession
of the railuway quarter tothe respondsnts
latest by 5th October, 1994 and Lhe entire
amount due and owing to the applicant, less Lhe
amount mentioned hereinafter, wiil be handad
over by the Officer taking possession then and
there.

(iij Rent for the period overstayed may be deauc ted
from the payment to be made as aforesaide. The
respondents will pe entitled to maks claim in
aCcordance with law to which they are snticled
to make claim fir any excess or penal rente
similarly, tne applicant will be at liberty
to make any claim for compensation in appropriate
forum. NO COStSe




These judgements also sgyuarely cover (he Ccase af the

present applicante Tne dirsctions given in (i, &nd 11/
above will hold goou for tinis cass. ine fent for the
peirloo for the applicant's over-stay fWay Ds asuutied ?r&m
the payment to be male to nim. according to law. The
applicant also be at liberty to raise any claim of compen=-
sation 0 any appropriate forume Tne applicant Lé
dirscted Lo vacate the guarter within ane manth from the
date afrraceipt af this grder and TNE bLeeeilelie and utharl.

uues may be paiu after dewucting tne rent for over=-stayat

6]

according co law. with thnese directions, tidis Ja is

disposed ofe There will og no ordsr as L0 COsUS.
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